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1.0RDER DP. 18_112002. 

h€prd ME.A.Das.leed counsel for 

the APPljCt and Mr. . C. Rath. .1 earned Standing 

OUSL for the RailwaYs on whOm a copy of 

this application has been served. 

AppliCant having been thrown out of 

employment in a disciplinarY
prOCeedi95) 

he preferred an appeal.The APPellate 

AUthority,35 it appeats)h 	
reduCed the, 
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.47  

punishment and in the said pcemises,the 

Applicant hs approached the Revisional 

AuthOritY under AnnexUre-A/7 dated 

8_2002Whj is the revision petition 

addressed to DRM of South Eastern Railway; 

at Khurda Road.Sjnce the ReViSiCfl of the 

Applicant is pending,thiS OA appeaiS to be 

a premature one and,therefore,We are 

disiosing of this OA with a direction to 

the D.S.M.,SE Railway.at  Khurda Road to 

consider and pass necessary orders in the 

revision petition of -the Applicant withi.rl 

a period of three months from the date of re-

ceiPt. Of a copy, of this order.Phe appliCant • 

is hereby given liberty toplace such 

further materials Defo're the 

Adthdtity in support of his revision and 

we hope tjwtk. and t rust that, the DRM, SE Rly. 

Khurda Road)oefore passing orders in the 

matter of Ee-v -on of the APPlicanta.td 

give personal hearing to the Applicant. 

send copies of this Order to the 

ResPOndents alongwith copies of OA.pree 

copies of this order be given to learned 

counsel for ooth sides. 
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